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IIIGH COI.IRT OF JHARKTIAND, RANCI{I
NOTIFICATION

No. 04/2025iR&S Ranchi, Daterl: 051$712025

Sfandard Operating Procedure (SOP) for Requesting an Extension ofTime
from Hon'ble Supreme Conrt or lligh Court of Jharkhand to Conclude

Ti me-Bou nd Trials/Suits/Other proceedings
l. Objective:

To lay down a uniform procedure for the Presiding Officers of the Courts of
District Judiciary for requesting an extension of time from the Hon'ble

Supreme Court or the High Court vvhere specific timeline have been fixed

to conclude fials/suits/ other judicial proceedings by the Hon'ble Supreme

Court or the High Court.

Applicability:

This SOP shall be applicable to the Presiding Officers of all the Courts of
Diskict Judiciary presiding over trials/srits/ other judicial pnrceedings in

which a timeline/deadline or time specific direction for disposal or

performing an1, judicial function has been fixed or mandated by the Hon'ble

Supreme Court or the High Courl

Procedure for Seeking Extension:
The cases in which direction has been issued from Hon'ble the Supreme Court
of india must be communicated to the Hon'ble Judge dealing rvith the
concemed case through Court Master /Judge In-charge of the concerned district
on the same day for kind perusal and compliance. additionally, copy of the
order must be commtrnicated to the Office of Registrar Judicial of the Hon'ble
Court to be placed befcre the Committee monitoring the implementation of the
judgmentV orderV directions of the Hon'ble Supreme Court.

A. Route of Commuuication:

All request for extension of time in a triaVsuit/other judicial

proceeding shall be routed througlr the proper channel as under:

(l ) In case of request for extension of time from Hon'ble High Court-

(i) The concerned Presiding Officer (except Principal Dishict &
Sessions Judge, JudicialCommissioner, Ranchi and Principal Judge

/Additional Principal Judge, Family Court) shall send &e request

for extension of time through the concerned Principal District

Judge fo the Regi*rar Judicial of the Higfi Court of Jharkhand.

through both modes ie . official e-mail and regular mode.

(ii) The Principal District & Sessions Judge, Judicial

Commissioner, Ranchi and Principal Judge/Additional

Principal Judge, Family'Court shall, regarding the maffer

pending before them, send the requestforexterrsion of time
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to the Regisfrar Judicial of the High Court of Jharkhand,

through official e-mail and regular mode.

Such request shall be placed by Registrar Judicial (Supervisory

Officer) before the Hon'ble Judge of the High Court of Jharkhand

dealing with the c€se concerned and upon approval, the matter shall

be listed betore the concerneci Hon'ble Judge for extension oitime.

(2) ln case of request for extension of time from Hon'ble SupremeCourt

(i) The concerned Presiding Officer (except Principal Disnict &
Sessions Judge, Judicial Commissioner, Ranchi and Principal

Judge/Additional Principal Judge, Family Court) shall via
official e-mail and regular mode, send tre request through the

concerned Principal Disfiict Judge/ Judicial Commissioner,

Ranchi to the Regisrar Judicial of the High Court of Jharkhand,

u,ho on the satisfaction of the Commiuee for ensuring the

implementalion of the judgments/ orders of the Hon'ble Supreme

Court through the Supervisory Officer i-e. Registrar Judicial shall

then forward the same to the Offrcer/ Registrar concerned in the

Registry of the Hon'ble Suprcme Court.

(ii) The Principal District & Sessions Judge, Judicial

Commissioner, Ranchi and Principal Judge/Additional Principal

Judge, Fami[, Court shall, regarding the mafr3;1- pending before

them, send the request for extension of time, via official e-mail

and regular mode to Registrar Judicial of the High Court of
Jharkhand, who on the satisfaction of the Commiffee for ensuring

the implementation of the judgment# orders of the Hon'ble

Supreme Court through the Supervisory Officer i.e. Registrar

Judicial shall then forw'ard the sarne to the Officerl Registrar

concerned in the Regisbry of the Hon'ble Supreme Court.

(iii) Such an extension if an1', is sought by Higlr Court of Jharkhand

shall be comrnunicated through Registrar Judicial or Registrar

General.

B. Justification and Supporting Details;

(l) The concemed Presiding Offrcer shall firrnish the relevant

informationnamely; Designation of his Cour! Case No., Title

of the Case, Naane of the Case, Date of the order of the superior

court fi>ring the time limit, Present status of the case and reason(s)

for delaf in c.oncise.
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(2) The Presiding Officer shall also mention exceptional or

unavoidable circumstances, if any, affecting the progress of
the case or matter after the d ate of order of the superior court

by u,hich a specific time limit has been fixed and specific

period of extension prayed for.

(3) The aforesaid details shall be furnished by the concerned

Presiciing OiTicer in a tabular form as mentioneci in Annexure.l.

4) Note of Principal Distr & Sessions Judge concernerl, Judicial

Commissioner, Ranchi /Registrar Judicial/, if and wherever

deemed necessa4/ or required , shall be appended to the

requ est.

5) It must be ensured that all correspondence are handled promptly

and efficiently to avoid delays or inconvsniences in the Hon'ble

Supreme Court's and Hon'ble High Court's proceedings-

Restrictious

Judicial Officers shall in no caseo send a request for extension of time

directly to the Registry of the Hon'ble Supreme Court or the High Court

without routing them through proper channel as mentione.d above-

Repeated or unreasonable delay without proper cause ma1, be viewed

seriously and subject to adrninistrative scnftin5,, if ordered

Monitoring:

Regisaar JudiciaV Principal Distuict Judge conoern€d/ Judicial Commissioner.

Ranchi are the Supervisory Officers q.ho shall monitor compliance of time-

bound orders and may periodicatly (preferably i n every 30 days) review

the status of pending cases or matters, rvhere exterrsions have been sought

or granted.

Reporting Req uirement :

The Regisfar Judicial/ Principal District Judge concerned,/ Judicial

Commissioner, Ranchi shall maintain a record of such case and file
periodical reportsb if requird before theconcerned Court.
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Sr.
No

Particula rs Details

( ) Designation ofthe Court

( ii) CaseNo.

( iii) Tit le of the Case

(iv) Nature ofthe Case

(v) Date of the order of the

superior court fixing the

time limit.

(vi) Present status ofthe case

(vii) Reason(s) forthe delay

(viii) Exceptional or unavoidable

circumstances, if ffiy,

affecting the progress of the

case

(ix) Specific period of exlension

prayed for, with reasons.

(x) Comrnents of the

Supervisorl, officer

(xt) Comments of the Registrar

Judicial

Ann er ore- I

* *r.*

By order of the Court

(Manoj
Registrar
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Memo r.ro. DS rncs Ranchi, Dated: 0 5l 07 /2025

Copy forw'arded to i. D.R. cum PPS Uc to Hon'ble The Chief Justice and

Secretaries of Hon'ble Judges for their l,ordship's kind perusal.

2. Central Project Coordinator, e{ourts Project, Hig}r Court of Jharkhand,

Ranchi with a request to take necessaq/ steps for uploading the aforesaid notification on

the official n'ebsite of the High Court of Jharkhand
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